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Food Subsidy

2844, SHRI JAGANNATH MISHRA:
‘Will the Minister of AGRICULTURE
be pleased to state the quantum of
food subsidy in India and in Jammu
and Kashmir State in particular?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
A sum of Rs. 100 crores has been pro-
wided in the budget estimates for
1972-73 as subsidy payable to the
TFood Corporation of India during the
current year, The subsidy paid to
the: Corporation is in respect of all
supplies made from the Central pool
stocks to the various State Govern-
ments, including Jammu & Kashmir,
Tepresenting ‘the differéfice between
the economic cost of the foodgrains
to.the Corporation *and the lower
ex-depot issue prices for these food-
grains fixed by the Government.
The Government of India have also

been payingsthe charges involved on
the transport, handling, etc. of rice
and wheat supplied to Jammu. &
Kashmir Government from FCI De-
pots or rail-heads outside the State.
For the year 1971-72, the State Gov-
ernment have claimed Rs. 1.78 crores
in this regard.

Steamer route from Patna to Allaha-
bad in River Ganga

2845. KUMARI KAMLA KUMARI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are going
to start steamer route from Patna to
Allahabad in river Ganga; and

(b) if so, by what time?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI OM MEHTA):
(a) and (b). An experimental
cum-promotional cargo service is
being operated on the river Ganga
between Patna and Chunar. Further
extension of the service beyond Chu-
nar would depend upon commercial
viability and technical feasibility
being established.

Recognition of squatting rights"
of Rural Dwellings.

2846. SHRI B. V. NAIK: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether squatting rights of
rural dwellings will be recognised

by Government;

(b) if so, the cost likely to be in-
curred by the States in sanctifying
these rights; and

(¢) whether the scheme of rural
housing involving provision of house
sites needs to be revised in the light
of the reluctance df the rura] dwelleses
to move to new sites for compelling
reasons, and a preference to own the
sites they live upon?
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